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L

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

CIVIL QQNTEMQT PETITHION NO. .48 OF 2002
IN |}
ORIGINAL APPLICATION| NUMBER 326 OF 1993

THURSDAY, THIS THE 13th OhY OF FEBRUARY, 2003

HON'BLE MR. JUSTICE |[R.R.K. TRIVEDI, VICE-CHAIRMAN
HON'BLE MA J GEN K. K| SRIVASTAVA, MEMBER (4)

G.I. Arif,
s/o Gulam Mustafa,

r/o 156 Sewain Mandi,
Nakas Kona, :
Allahabad. -o..oApplicant

(By Advocate : Shri #.K. Nigam)
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Allahabad. *++.Respondents.

(By Advocate : Shri Al.K. Gaur)

Hon'ble Mr. Justice RlL.R.K. Trivedi, Vice-Chairman
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